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The 4™ April 2016

No. 01/Gaj est (2)Rules-07/2008 Co-1435—In exercise of the Powers conferred by

proviso to Article 309 of The Constitution of India, The Governor of Bihar is hereby pleased

to delete the part related to Pay Band, Pay scale Grade Pay and remarks and their

corresponding entries mentioned in Appendix-Kh(1) “The Cadre Constitution” of the “Bihar

Co-operative, Audit Service Cadre (Recruitment and Service Conditions) Rules, 2012” with
immediate effect.

By order of Government of Bihar,

RAJENDRA RAM,
Deputy Secretary to Government.
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